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HIGHER EDUCATION DEPARTMENT
NOTIFICATION
Shimla-2 the 14™ March, 2017

No. EDN-A-Ka (1)-9/2012-Part-1.—The Governor, Himachal Pradesh is pleased to order
to rename Swami Vivekanand Gramodya College Shivnagar taken over vide this department
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Notification No. EDN-A-Ka (1)-9/2012-Part-1 dated 30-11-2015 as under.—

“Government Degree College, Shivnagar, Distt. Kangra, H.P.”

By order,
R. D. DHIMAN,
Principal Secretary (Hr. Edu.).

UERERINI
(¥ 3rgv)

SIBSCE

RBrye—2, 17 wrd, 2017
& e (TW)10—3 /2015—50 THR Ig FHEH Tl 2 fd wfaga =i #
UTfErra Safdadl & YR BI A & oIy qaigent=rai Rl S =y ;

3R MRT WHR & I8 AAI 7 THO A0 568 (3) ANRI 24—09—1974 I, ANIHI
qrd A, 1923 BT gRT 2 & IURT (8) & @ve () 3R (8) # faffdse Aval @& Ty ¥,
BaId WRBR & HAl DI [BHAMS Yo WBR DI AT 7; AR

31 fZATES U @ ogUTe, RIG W 9 ST, 1923 BT GRT 2 B IUERT (8)
% WGUS (4) R Used Il &1 TANT dxd gU, UdagRI, Sad R & Jaresi =g, =i
Mg el & W™ (1) # i e @1, 59 JfeRET & o, fRAEe uewr 9 e &
IR 4, ufafig o 9iffd axd 2 |

I BT A e 3R 31y fqavor
(1) 2)
400 /220 ®0 410 T AP HADY, STheR fosdi
ST0 30 THO THRYR SU &7xt | qe¥ilel Uq forell g4RTR,
fedrerel e |
SICNEEINE
gaTe AR,
e < () |
[Authoritative English text of this Department Notification No. Home-C (F) 10-3/2015,
dated as required under article 348(3) of the Constitution of India]
HOME DEPARTMENT

(C-SECTION)
NOTIFICATION
Shimla-2, the 17" March, 2017

No. Home-C(F)10-3/2015.—Whereas, the State Government considers it expedient that
precautions should be taken to prevent the entry of unauthorized persons into certain places;
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And whereas, the Government of India, Ministry of Home Affairs, vide S.O. 568 (E) dated
24-09-1974 has entrusted the functions of the Central Government to the Government of Himachal

Pradesh in relation to matter specified in clauses (c) and (d) of sub-section (8) of section 2 of the
Official Secrets Act, 1923; and

Now, therefore, in exercise of the powers conferred by clause (d) of sub-section (8) of
section-2 of the Official Secrets Act, 1923, the Governor of Himachal Pradesh hereby declares that
place(s) specified in column (1) of the schedule given below to be a prohibited place(s) for the
purposes of the said Act with effect from the date of publication of this Notification in the Rajpatra,
Himachal Pradesh.

SCHEDULE

Name of Place Locality and other descriptions;
) )

400/220 KV, Village Chowki Kankari , PO Didwin
GIS Hamirpur Sub Station Tehsil & District Hamirpur,
Himachal Pradesh
By order,
PRABODH SAXENA,
Principal Secretary (Home).

SZIERCIN)

RBrer—2, 4 916, 2017

TS HTY (3)—3 /2003(T.3M).—— A U™ & IAUTe, RA & GfATH & e
309 & WRdd R U WAl &1 WINT vl gU, feArd Uaer |l Hal &N & WRTe 9,
SaE RT § geIe ifeR, av— | (OUBA) @ us @ foly 39 JRgEE W dord
SUER— %" & AR Wl R Ur=fT 99 a9rd 7, srerfq—

1. S 9 iR UR™M——(1) 9 Rl &1 e 9m RAmma udwr S fam,
YA STABR, avf— | (Rroufa) Wit 8iR wr=ifar {2, 2017 © |

(2) ¥ g IoTuE, f2Ared ueer | UeIRid {6y S @l aRikg | uge i |

2. fREA 3R aagiaai—(1) e @ ST —&(3)—1,/88 ARG 26—04—1990
ERT ARG iR FHI—AHY IR G fRHed uoen, e faumT, wRmefe bR, avi— |
(RTSTAf3) et iR Ur=fa 99, 1990 &1 Tag gRT AR v Srelm & |

(2) U FRET & 8 gY W SWad SU IH 2(1) @ e 39 UaR FRRYT Ml &
3N &1 T3 pie MYfaa, a1 a1 FRaE 349 Al & i = w5 # @ 78 Tl e |

SIS
ST 9@ I,
YT Aia (Sem)
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ST

fRATere uawr SEE T # e IR, avf— |RISTufe) @ ug @ fore ot ik wfa
e

1. U8 B AH——IATH D AEBR

2. 9T P H=RL—1 (T)

3. TGO ——a7— | (IroTaf3d)

4.  qETAM.—I15,600—39100 ST, ¥ 5400 / — (TS 1)
5. TI9 Ug Al I U&.——aAN] el |

6. e Wil & foq My —ar =78l |

@ Wt foy oM a1 afdq Afdre IR o= e .— (35) 377797 F7&ar - ] T2l |
(wﬁaﬁ)@%naﬁ%ﬁw

(@) areg Ear . ar] Tel |

8. W wff fdy oM a0 = (@fals fog fafka oy sk A srEamg
i (fddl) & <=M § AR eF AT qEL.— 37 AN el |

e JEar ANL el |
9. uRdlem @1 e, afy g A—arg 7 |
10. Woif @ ugfa: Wit Al 8l a1 M/ SovsHe / RIMERT /RIFAE §RT 3R

faf= wgftdl )T R O 9l Ug(Ual) @7 gferad—eraufaerd e gRT VA 9 '8
HHUSHT 3R W |

1. W0 /AdeHe /RMEGRT  gRT Wl @ q3m & 9 9t (@) R
YT/ ddsic /IR fhar Se—-dlerd Ts—| @R & SRAIGRU & el
IR & MER W) H ¥ WWEA gRT 549®T1 03 ((F) a8 &1 I darera a1 I8 d & T3
TR de WaT, Afe BIS 8l BT AfAferd ®xe 03 () a9 &1 Rt Jadre &1, v 9 89
TR ANeTH TS— | QRIFT & RAHIV B eIl aR<sdT & MR W) § A WA gRT o1
efietd Te—| SR eferd Ue— || b ®Y W WIIdd: BE 9§ & AMG AdHIa AT BT
AR deef ¥ar, afe dig B B Affd e 06 (B8) ¥ @1 AT ddreta @1 R
JNeTd Ts— | & WY H U ay @f Afard Jar o affafera erft S @ 7 89 W fRame uw
WHR & I /et / ¥l ¥ 39 U & 99wy da-9 H HRIRd UeuRal 4 9
AHISHIT IR TR |

NI @ Uao & ol I HHANI B, ST / &fed &3l § U (Ual) & 3 el
H U AT B U & eI E, BH F BH UH HIBIA ddb HdT HRAT 8HT ¢

Re] SWIAd WRqd (1) S HHARAT & AW | N A8l el [+ ffaffar & forg
uig a¥ a7 IHH HH B Har A9 I B
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W] I8 SR A1 b I ARBIRAT / FHARAl I, =i S /g a9 § B9 9

FHH Uh BRIGTA b AdT dal & 8, 0 &89 ¥ 9D T Hai (Brex) H gdur aRsdr &
IR WITROT fhdT ST |

TR [— IWad WRegd (1) & oIy Seimdg /g a3l 3 Srddid | ArRordn
A Ty @I s@Efe AT yafTe el SR HHERT §RT fhU U PR BT e H E@d gy U™
gl # AR @ S HH qafey e gl

TR | |— SWIFd WRegd (1) & YA & oy S /g9 eF 7 gaR 9
B —

1. e aEra vg Rufa |
2. w1 T &1 il 3R YRER SU—Hvsd |

3. i"g@,;‘@r —HUS Dbl SIS I ?Hsfl

4. e Refenm @1 IWQR T8 BT Use 4 URIET, GER, SRPrell AR U™ gErdd
BIAMIC |

5. ool fOTeT &1 Usg 1 ORI |

6. HITST Tl & doT1 SU—HUS BT g1 GITeT & |

7. frem =R

8. TRAR R # IU—aq8dId HFRS & BIGATS 3R PRI USAR g, NU[DBIo dadTed
T WeATS—HE T 3R FHHT TSR god AR RIels T8diel b1 dlel Uld UedR g |

9. WUl el # HRANT TS BT TG-S USdR g, dTell Al I dedid &
ST Mg, ASdM, H9Are, o], difl, |AMIS iR WM UedR g, UEx
dgdldl & SIRATS, {eIe, I, Tdie, ¢oll, JULHAN, Riee—vedHl sRqR TS
3R ¥Cg UCdR g, YN dedid & RPN, PR, A9Te, om€— sl I
AT AR el F% UedR 9 3R gk dgdiidl &I dearsl UedR Jod |

(1) dr=fd & | Al | us R T FYfaa 9 qd 9eRe (divd) us H @ g
TR dee a1, IfT dIs 81, U=ra & forv g9 4 § genfafed darera & fory, Id B
eI el gY MO H ol Sy, b @RS (WIve) wadt 6 dee Fgfed / urta Wl ok gt
ol & Iudell & JATAR T4 B YT WIhr UfHEAT Bl U & ggarg di g o

W] 39 1 AWl H R PIS BT AR FRRE (UIVE) IS H U ol HdTdId
(@S R W $I T3 ded HaT |ied, S FEfd war/FYea & SR ') & MR W
Sudad Mfde Iuesl & RO AR Y I &1 U= 81 ST &, 981 U Uad /U] / drex |
SO gk 9 Ffdd faaR fhy 9 @ ars |98l SUT @R faeR oxd 98y Bis afed o

WR<] I8 3R b 9 |1 Rl &1, 9 R ur=1a & forg AR fhar S &, &1 &4
A HH A 9Y P JATH Edl AT AT U @ Wl SR UrAfa Fmi H fafgd dar, S W &
BB
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WwRg T IR A & et B Al g wegd B MeTslt F RO Grfa by S
T AR & foU 3o 81 9T .1 98l 99 b Jfdd W Ul ufd & foeR & forn

JUTH FHSIT ST/ qHST ST |

WEEHR—(I) 3ifoH IR & I BTS USURI UM & fog o T8 dHsh
ST A RS U Afdd qaud dfe 7 O fSAdesss e Bikisl waFd (Rerderd
AME dp=dl 39 fBAMe e AF Caiidbd Afddn) wool, 1972 & 9H-3 & SUswl @
=TT Aol fobar AT § *iR g9d Id aRiudT o fRv v B ar N v wfdi (Rotder=
AME Jp=at 39 <1 RAMad Ucel Saidhel AfdISl) Sool, 1985 & IH—3 SUG= & 3T=<iid
qal fohar T BT 3R 9P Sr=id aNiIaT o ey U B |

(I) S IPR WIS & 91 9Hal | (9 U8 R Fafid Fgfed 9 q@ 9o 1a (1)
Ug W @ T3 IR ded war, afe ®1g 8, Aarerd & g quEr # o SieH), afe agef
Fgfd /. dr=fa S =99 & ugend 3R 9l &R gi=Ifa Foml & Suaweil & I aR &l Ty o
R IR Ffde dgef dar &I T § o & U ol RGBT IHD  HheRawey
IRERE AT sRafid 3=l |

12. Ife fauyrfig d=fa Gl O WReR gRT 999—999 ) fdEmE 8 O SHa
ARG ——TSd Bl STY |

13. 9t &= ¥ R aRRafe & Rame wowr e Jar omRT ¥ Wt
ST —SiA fafer g srufera =)

14. ey 9t & forg e smer—ar] F81 |
15. W Wl T 98 W fgfad & fog = —ar] 27 |

16. ARLU—aT H Fgfdd, fBarael Uesl WReR gRI, AHI—HI W AJqfd
SR/ ST SIS /3= fUss @il iR Afddal & o= Uaill & oy ¥ar H S7Reror &
EIEGANINE CAUR I CRIVACS CNI IR B ISR

17. i oer—aT 4 URe 9T B THI-99I ORI GuIfed R ueer
i wer A9, 1997 & T fafead favrfia wiem urg e 8Ff |

18. R &1 & Afdk——o8l T WHR &1 I8 W 8 & VG ST avasd an
THNE 8, g8f 98, ®RUl &l foilad § srffoiRad oxe ik fRAMaal <9l il Har R &
RS W, MY gRI, 39 Al & sl /Tl Suswr (Sueeel) ®f fhell avf a1 =afad (aafan)
% Y IT U(Usi) BT qred, R e Fahiy |

[Authoritative English Text of H.P. Government Notification No. HTCA(3)-3/2003-(A0), dated: 04-
03-2017 as required under clause(3) of article 348 of the Constitution.]

HORTICULTURE DEPARTMENT
NOTIFICATION

Shimla-2, the 04" March, 2017

No. HTC-A(3)-3/2003(A0).—In exercise of the powers conferred by proviso to article 309
of the Constitution of India, the Governor, Himachal Pradesh, in consultation with the Himachal
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Pradesh Public Service Commission, is pleased to make the Recruitment and Promotion Rules for
the post of Administrative Officer, Class-I(Gazetted), in the Department of Horticulture, Himachal
Pradesh, as per Annexure-“A” attached to this notification, namely.—

1. Short title and commencement.— (1) These rules may be called the Himachal
Pradesh, Horticulture Department, Administrative Officer, Class-I, (Gazetted) Recruitment and
Promotion Rules, 2017.

(2) These rules shall come into force from the date of publication in
Rajpatra Himachal Pradesh.

2. Repeal and savings:.—(1) The Himachal Pradesh Horticulture Department,
Administrative Officer, Class-1, (Gazetted) Recruitment and Promotion Rules 1990, notified vide
Notification No. Udyan-Ka(3)-1/88, dated 26-4-1990 & amended from time to time, are hereby
repealed.

(2) Notwithstanding such repeal, any appointment made, or anything done or any action
taken under the rules so repealed under rule 2(1) supra shall be deemed to have been validly made,
done or taken under these rules.

By order,

JAGDISH CHANDER SHARMA,
Principal Secretary(Hort.)

ANNEXURE-“A”

Recruitment and Promotion Rules for the post of Administrative Officer Class-I, (Gazetted)
in the Department of Horticulture, Himachal Pradesh.

1. Name of the Post—Administrative Officer

2. Number of Post.—1 (One)

3. Classification.—Class-I (Gazetted)

4. Scale of Pay.—< 15600-39100+X 5400 (GP)

5.  Whether “Selection Post” or “Non Selection” Post.—Not applicable
6. Age for direct recruitment.—Not applicable

7. Minimum Educational and other qualifications required for direct
recruitment(s).—(a) Essential qualification: Not applicable

(b) Desirable Qualification: Not applicable

8. Whether age and educational qualification(s) prescribed for direct recruits will
apply in the case of promotion(s).—Age: Not applicable

Educational Qualification: Not applicable.
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9. Period of probation, if any.—Not applicable.

10. Method of recruitment whether by direct recruitment or by promotion/
secondment transfer/placement and the percentage of post(s) to be filled in by various
methods.—100% by placement failing which on secondment basis.

11. In case of recruitment by promotion, secondment/ transfer, grades from which
promotion/secondment/transfer is to be made.—By placement from amongst the Superintendent
Grade-I (on the basis of seniority subject to rejection of unfit) possessing 03 (three) years regular
service or regular combined with continuous adhoc service, if any, in the grade, failing which by
placement from amongst the Superintendent Grade-I (on the basis of seniority subject to rejection
of unfit) possessing 06 (six) years regular service or regular combined with continuous adhoc
service, if any, as Superintendent Grade-I & Superintendent Grade-II combined, which shall also
include 01 (one) year essential service as Superintendent Grade-I failing both on secondment basis
from amongst the incumbents of this post working in the identical pay scale from other
Departments/Boards/Corporations of H.P. Government:

Provided that for the purpose of promotion every employee shall have to serve at least one
term in the Tribal/Difficult areas subject to adequate number of post(s) available in such areas:

Provided further that proviso (I) supra shall not be applicable in the case of those employees
who have five years or less service, left for superannuation:

Provided further that officers/officials, who have not served at least one tenure in
Tribal/Difficult areas, shall be transferred to such area strictly in accordance with his/her seniority
in the respective cadre.

Explanation I: For the purpose of proviso (1) supra the “term in Tribal/Difficult area” shall
mean normally three years or less period of posting in such areas keeping in view the

administrative requirements and performance of the employee.

Explanation II: For the purpose of proviso (I) supra the “term in Tribal/Difficult areas”
shall be as Under.—

1. District Lahaul & Spiti.
2. Pangi and Bharmour Sub Division of Chamba District.
3. Dodra Kawar Area of Rohru Sub Division.

4. Pandrah Bis Pargana, Munish Darkali and Gram Panchayat Kashapat of Rampur Tehsil
of District Shimla.

5. Pandrah Bis Pargana of Kullu District.
6. Bara Bhangal Areas of Baijnath Sub Division of Kangra District.

7. District Kinnaur.

8.  Kathwar and Korga Patwar Circles of Kamrau Sub Tehsil, Bhaladh Bhalona and
Sangna Patwar Circles of Renukaji Tehsil and Kota Pab Patwar Circle of Shillai
Tehsil, in Sirmour District.
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9. Khanyol-Bagra Patwar Circle of Karsog Tehsil, Gada-Gussaini, Mathyani, Ghanyar,
Thachi, Baggi, Somgad and Kholanal of Bali-Chowki Sub Tehsil, Jharwar, Kutgarh,
Graman, Devgarh, Trailla, Ropa, Kathog, Silh Badhwani, Hastpur, Ghamrehar and
Bhatehar Patwar Circle of Padhar Tehsil, Chiuni, Kallipar, Mangarh, Thach- Bagra,
North Magru and South Magru Patwar Circles of Thunag Tehsil and Batwara Patwar
Circle of Sunder Nagar Tehsil in Mandi District.

(1) In all cases of promotion, the continuous adhoc service rendered in the feeder post, if
any, prior to the regular appointment to the post shall be taken into account towards the length of
service as prescribed in these Rules for promotion subject to the condition that the adhoc
appointment /promotion in the feeder category had been made after following proper acceptable
process of selection in accordance with the provisions of R&P Rules:

Provided that in all cases where a junior person become eligible for consideration by virtue
of his/her total length of service (including the service rendered on adhoc basis, followed by regular
service/ appointment) in the feeder post in view of the provision referred to above, all persons
senior to him/her in the respective category post/cadre shall be deemed to be eligible for
consideration and placed above the junior person in the field of consideration:

Provided that all incumbents to be considered for promotion shall possess the minimum
qualifying service of at least three years or that prescribed in the R&P Rules for the post, whichever
is less:

Provided further that where a person becomes ineligible to be considered for promotion on
account of the requirements of the preceding proviso, the person(s) junior to him/her shall also be
deemed to be ineligible for consideration for such promotion.

EXPLANATION.—(I) The last proviso shall not render the junior incumbents ineligible
for consideration for promotion if the senior ineligible persons happened to be Ex-Servicemen
recruited under the provisions of Rule-3 of Demobilized Armed Forces Personnel (Reservations of
Vacancies in Himachal State Non-Technical services) Rules, 1972 and having been given the
benefit of seniority there under or recruited under the provision of Rule-3 of Ex-servicemen
(Reservations of Vacancies in the Himachal Pradesh Technical Services) Rules 1985 and having
been given the benefit of seniority there under.

(IT) Similarly, in all cases of confirmation, continuous adhoc service rendered in the feeder
post, if any, prior to the regular appointment/promotion against such posts shall be taken into
account towards the length of service, if the adhoc appointment/promotion had been made after
proper selection and in accordance with the provisions of R&P Rules:

Provided that inter-se-seniority as a result of confirmation after taking into account, adhoc
service rendered as referred to above shall remain unchanged.

12. If a departmental Promotion Committee exists, what is its composition.—As may
be constituted by the Government from time to time.

13. Circumstance under which the HPPSC is to be consulted in making
recruitment.—As required under the law.

14. Essential requirement for a direct recruitment.—Not Applicable

15. Selection forappointment to the post by direct recruitment.—Not applicable.
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16. Reservation.—The appointment to this service shall be subject to orders/instructions
regarding reservation in the service for Scheduled Casts/Scheduled Tribes/ Other Backward
Classes/Other categories of persons issued by the Himachal Pradesh Govt. from time to time.

17. Departmental Examination.—Every member of the service shall pass a departmental
examination as prescribed in the H.P. Departmental Examination Rules, 1997 as amended from
time to time.

18. Power to relax.—Where the State Government is of the opinion that it is necessary or
expedient to do so, it may, by order for reasons to be recorded in writing and in consultation with
the Himachal Pradesh Public Service Commission, relax any of the provision(s) of these Rules with
respect to any Class or Category of person(s) or post(s).

MPP & POWER DEPARTMENT

NOTIFICATION

Shimla-02, March, 2017

No. MPP-F(5)-17/2014-1V,.—In partial modification to this department’s Notification No.
MPP-F (5)-3/97-XX dated 22.10.2013 & MPP-F (5)-17/2014 dated 04.04.2015, the Governor
Himachal Pradesh is pleased to order that the existing State Level Standing Committee constituted
for Rajiv Gandhi Grameen Vidyutikaran Yojna (RGGVY) & Deen Dayal Upadhyaya Gram Jyoti
Yojna (DDUGJY) as referred vide Government of India, Ministry of Power Office Memorandum
No. 44/44/2014-RE dated 3rd December, 2014 is hereby amended to comprise of the following
members:-

1. The Chief Secretary to the Government of Chairman
Himachal Pradesh.
2. The ACS (Power)-cum-Chairman, HPSEBL/ Member

Addl. Chief Secretary (Power) to the
Government of Himachal Pradesh.

3. The Pr. Secretary (R.D & Panchyati Raj) to the Member
Government of Himachal Pradesh

4. The Managing Director, HPSEBL Member

5. The Director (Operation), HPSEBL Member

6.  The Chief Engineer (System Planning), HPSEBL Member Secretary

By order,

TARUN SHRIDHAR,

Addl. Chief Secretary (Power).
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MPP & POWER DEPARTMENT

NOTIFICATION
Shimla-02,The March, 2017

No. MPP-F (5)-17/2014-1V,.—In partial modification to this department’s Notification No.
MPP-F (5)-3/2007-111 dated 16.03.2009, MPP-F (5)-17/2014 dated 04.04.2015 and MPP-F (5)-
17/2014-1 dated 29-05-2015, the Governor Himachal Pradesh is pleased to order that the existing
State Level Standing Committee constituted for Restructured Accelerated Power Development and
Reforms Programme (R-APDRP) & Integrated Power Development Scheme (IPDS) as referred
vide Government of India, Ministry of Power Office Memorandum No. 44/44/2014-RE dated 3rd
December, 2014 is hereby amended to comprise of the following members.—

1. The ACS (Power)-cum-Chairman, Chairman
HPSEBL/AddI. Chief Secretary (Power)
to the Government of Himachal Pradesh.

2. The Pr. Secretary (Urban Development) to the Member
Government of Himachal Pradesh

3. The Managing Director, HPSEBL Member

4. The Director (Operation), HPSEBL Member

5. The Chief Engineer (System Planning), HPSEBL Member Secretary

By order,

TARUN SHRIDHAR,

Addl. Chief Secretary (Power).

HIMACHAL PRADESH STATE AGRICULTURAL MARKETING BOARD,
VIPNAN BHAWAN, KHALINI, SHIMLA-171002

NOTIFICATION

Shimla-2, the 8" March, 2017

No. HMB (B) 2-25/98-I1.—In exercise of the powers conferred under sub clause (c)
of section 85 of the Himachal Pradesh Agricultural and Horticultural Produce Marketing
(Development and Regulation) Act, 2005 & pursuant to decision dated 11.01.2017 of the Service
Committee obtained vide FD letter No. FIN-IF(C)-34-2/91- III dated 28.1.2017, A.D. letter No.
Agr-B-F(7)-4/2016 dated 22.2.2017 followed by BoM decision vide resolution No. 18 dated
21.2.2017, H.P. State Agricultural Marketing Board makes following regulations to amend the
(Recruitment and Conditions of Service of Officers and Staff) Regulations,2006 notified vide
Notification No. HMB (B) 2-37/2006 dated 3rd September 2007, namely;

1. Short title and Commencement.—(i) These regulations may be called the
Himachal Pradesh State Agricultural Marketing Board (Recruitment and Conditions of Service
of Officers and Staff) (Amendment) Regulations, 2017.
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(i) These shall come into force from the date of publication in the Rajpatra,
Himachal Pradesh.

2. Amendment of schedule I & IL.—In the schedule-I appended to the Himachal
Pradesh State Agricultural Marketing Board (Recruitment and Conditions of Service of Officers
and Staff) Regulations,2006”( hereinafter referred to as the “ said regulations); (a) for existing
provisions of sanctioned strength against Assistant Auction Recorders, following shall be
substituted with revised strength, namely:—

“34 (Thirty four)”;

(b) For existing provisions against col. Nos. 7(a) for essential qualification provides for
Assistant Auction Recorders, following shall be substituted, namely:—

“10+2 with proficiency in computer applications.

(¢) For existing col. No. 10 following proviso(s) shall be added, namely:—

“Provided; eligible daily waged clerks with experience, already appointed, may be
regularized with prospective effect as per policy of Regularization issued by the
Government from time to time as a measure personal to them.

Provided further; thereafter, on accrual of vacancies due to consequence of retirement
or otherwise, all posts shall be filled up as per these regulations.”

(d) For existing col. No. 11 following proviso(s) shall be substituted, namely:—

G610+2”

3. In schedule I & II.—for existing provisions of sanctioned strength, vis-a-vis 5 posts
of Steno and 1 Junior Scale Stenographer & 5 posts of Computer Data Operator, which shall
henceforth abolished, in lieu, following shall be substituted;

“10 nos. of post of Junior Office Assistant (IT) in the pay band of Rs. 5910- 20200
+1950 Grade pay.”

(a) The Recruitment & Promotion Rules of the Government Departments for these
posts vide DoP Notification No. Per (AP) C-A (3)-1/2007-1 dated 24.12.2014 & No.
Per (AP-B} B (1 1-1 12012 dated 09-10-2016, are herby adopted.

4. For existing provisions of sanctioned strength against the posts of Peon-Cum-
Chowkidar, following shall be substituted with revised strength, namely:—

“78 (Seventy eight)”
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(a) For existing provisions of col. No. 10 of the R & P Rules for Peon-Cum-
Chowkidar, following proviso(s) shall be added, namely:—

“Provided; eligible daily waged workers, class-iv, with experience, already appointed,
may be regularized with prospective effect as per policy of Regularization issued by
the Government from time to time as a measure personal to them and one time
relaxation.

Provided further; thereafter, on accrual of vacancies due to consequence of retirement
or otherwise, all posts shall be filled up as per these regulations.”

5. For existing col. Nos. 7(a) for essential qualification provides for R & P Rules for
the post of Clerks, following shall be substituted, namely:—

(i) Bachelor’s degree or its equivalent from recognized University.

(ii) Should possess a minimum speed of 30 words in English typing or 25 words per
minute in Hindi Typing on computer.

(@ii) Should have the knowledge of “word processing” in computer as prescribed
by the Recruiting Authority.

(b) For existing col. Nos. 8, 10 &11, following shall be substituted to the extent of
essential qualification, namely:—

“As required for direct recruits”

MANAGING DIRECTOR
CUM-MEMBER SECRETARY.

H. P. State Agricultural Marketing Board
VIPNAN BHAWAN, KHALINI, SHIMLA-171002.
Ph. 0177-2621252, 2621347, FAX: 2621260
E mail: hpmarketingboard@yahoo.co.in, Web: hpsamb.nic.in

NOTIFICATION

HMB-( B)6-1/97 Vol V:—Pursuant to the decision dated 11.01.2017 of the Service
Committee received vide FD letter No. FIN-IF(C)-34-2/91-III dated 28.1.2017, A.D. letter No.
Agr-B-F(7)- 4/2016 dated 21.2.2017 followed by BoM decision vide resolution No. 18 dated
21.2.2017 & resolution No. 37 dated 30.6.2014 on rationalization of staff and revisions of
sanctioned strength of AAR and Peon-Cum Chowkidar under the Himachal Pradesh Agricultural
Marketing Board( Recruitment and Conditions of Service of Officers and Staff) Regulations, 2006
following staff norms in lower tier of AAR and Peon-Cum Chowkidar, from area of surplus to
area of need in the public/APMC:s interest are hereby notified with immediate effect.
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“REVISED STAFFING NORMS OF AARs and PEON-CUM-CHOWKIDAR’S FOR
BAORD/ APMC’S IN HIMACHAL PRADESH.

Sr. Name of APMCs Name of Mandi Assistant Peon-cum-
No. Auction Chowkidar
Recorder
1. APMC Kullu & Lahul | Office - 03
Spiti at Kullu, H.P.
2. Market Yard Kullu - 01
3. Market Yard Chauri Bihal 01 01
4. Market Yard Khegsu 01 01
5. Market Yard Banjar 01 -
6. Market Yard Nirmand - 01
7. Market Yard Bhuntar 01 01
8. Market Yard Bandrol 01 01
9. Market Yard Patlikuhal 01 01
Total 06 10
10. | APMC Bilaspur Dist. | Office - 02
At Bilaspur
1. APMC, PMY, Bilaspur - 01
12. Market Yard, Namhol 01 01
13. Total 01 04
14. | APMC Sirmaur Office - 02
Distt. At Paonta
Sahib
15. Market Yard Paonta Sahib 01 01
16. Market Yard Nahan - 01
17. Market Yard Dadahu 01 01
18. Market Yard Bagthan - -
19. Market Yard Sarahan 01 01
20. Total 03 06
21. | APMC Hamirpur | Office APMC - 02
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Dist. At Hamirpur

22. Market Yard Hamirpur 1 01
23. SMY, Jahu - 01
24. APMC, SMY, Nadaun 1 01
25. Total 02 05
26. | APMC Mandi Distt. | Office - 02
At Mandi
27. Market Yard. Mandi, 01 01
Kangni
28. Market Yard Dhanotu 01 01
29. Market Yard Takoli 01 01
30. Market Yard Joginder 01 01
Nagar
31. Market Yard Karsog 01 01
32. SMYBali Chowki - 01
33. Total 05 08
34. | APMC Kangra Offfice - 03
Dist. At Kangra
35. Market Yard, - 01
Dharamshalla
35. SMY Palampur 01 01
36. SMY Jassour 01 01
37. SMY Jawala Ji - 01
38. SMY Jai Singhpur - 01
39. SMY, Nagrota Bagwan 01 01
40. SMY Baijnath 01 01
41. Kisan Rest House Ichhi 01
42. Total 04 11
43. | APMC Solan Distt. | Office - 03

At Solan, H.P.
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44, PMY Solan 01 01

45. Market Yard Nalagarh 01 01

46. Terminal Market Yard 01 01
Parwanoo

47. SMY Chakki Ka Mod 01 01

48. Dharampur 01 01

49. Rajgarh 01 01

50. Total 06 09

51. | APMC Shimla & | Office - 03

Kinnaur Dist. At
Dhalli Shimla, H.P.

52. Market Yard Tapri - 01

53. Market Yard Kharapather - 01

54. Market Yard Nerwa 01 01

55. Market Yard Theog 01 01

56. Market Yard Anu - -

57. Principal Market Yard 01 01
Dhalli- Shimla

58. Principal Market Yard-2 01 01
Bhattakufar- Shimla

59. Market Yard Rohru 01 01

60. Modern F & V Market 01
Yard Parala.

61. SMY Rampur 01 01

62. Total 06 12

63. APMC Una, H.P. Office - 02

64. PMY Una - 01

65. Santoshgarh 01 01

66. Total 01 04
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67. APMC Chamba Office - 01
68. PMY Chamba - 01
69. Tunnu Hattti - 01
70. Total - 03
71. | HPSAMB Total - 06
72.

73. Total Revised Strength 34 78

By order,

Dr. H. S. Baweja,
Managing Director
-Cum-Member Secretary.

FINANCE DEPARTMENT
NOTIFICATION
Shimla-2, the 23, March, 2017

No.Fin-2-C-(12)-2/2016.—Government of Himachal Pradesh hereby notifies the sale of
Himachal Pradesh Government Stock (securities) of 10-year tenure for an aggregate amount of I
700.00 crore (Nominal). The sale will be subject to the terms and conditions spelt out in this

notification (called Specific Notification) as also the terms and conditions specified in the General
Notification No.Fin-2-C(12)-11/2003 dated July 20, 2007 of Government of Himachal Pradesh.

Object of the loan

I. (i) The proceeds of the State Government Securities will be utilized for the
development programme of the Government of Himachal Pradesh.

(if) Consent of Central Government has been obtained to the floatation of this loan as
required by Article 293 (3) of the Constitution of India.

Method of Issue

2. Government Stock will be sold through the Reserve Bank of India, Mumbai Office
(PDO) Fort, Mumbai-400 001 by auction in the manner as prescribed in paragraph 6.1 of the
General Notification No.Fin-2-C(12)-11/2003, dated July 20, 2007 at a coupon rate to be
determined by the Reserve Bank of India at the yield based auction under multiple price formats.
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Allotment to Non-Competitive Bidders

3. The Government Stock upto 10% of the notified amount of the sale will be allotted to
eligible individuals and institutions subject to a maximum limit of 1% of the notified amount for
a single bid as per the Revised Scheme for Non-Competitive Bidding Facility in the Auctions
of State Government Securities of the General Notification (Annexure-II).

Place and Date of Auction

4. The auction will be conducted by the Reserve Bank of India, at its Mumbai Office,
Fort, Mumbai-400 001 on March 27, 2017. Bids for the auction should be submitted in electronic
format on the Reserve Bank of India Core Banking Solution (E-Kuber) System as stated below on
March 27,2017.

(a) The competitive bids shall be submitted electronically on the Reserve Bank of India
Core Banking Solution (E-Kuber) System between 10:30AM and 12:00 PM.

(b) The non-competitive bids shall be submitted electronically on the Reserve Bank
of India Core Banking Solution (E-Kuber) System between 10:30 AM and 11:30
AM.

Result of the Auction

5. The result of the auction shall be displayed by the Reserve Bank of India on its
website on the same day. The payment by successful bidders will be on March 29, 2017.

Method of Payment

6. Successful bidders will make payments on March 29, 2017 before close of banking
hours by means of cash, bankers’ cheque/pay order, demand draft payable at Reserve Bank of
India, Mumbai/New Delhi or a cheque drawn on their account with Reserve Bank of India,
Mumbai(Fort)/New Delhi.

Tenure

7. The Stock will be of 10-year tenure. The tenure of the Stock will commence on
March 29, 2017.

Date of Repayment
8.  The loan will be repaid at par on March 29, 2027.
Rate of Interest

9. The cut-off yield determined at the auction will be the coupon rate percent per annum
on the Stock sold at the auction. The interest will be paid on September 29 and March 29.

Eligibility of Securities

10. The investment in Government Stock will be reckoned as an eligible investment in
Government Securities by banks for the purpose of Statutory Liquidity Ratio (SLR) under
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Section 24 of the Banking Regulation Act, 1949. The stocks will qualify for the ready forward
facility.

By order and in the name of the Governor of Himachal Pradesh

Addl. Chief Secretary to the Government of Himachal Pradesh
Finance Department.

OFFICE OF THE EXECUTIVE OFFICER MUNICIPAL COUNCIL DEHRA
DISTT. KANGRA H.P.

NOTIFICATION
21% March, 2017

No0.209/MCD.—The following Bye Laws made by the Municipal Council Dehra for
regulating the Posting of Bills Hoardings, Advertisements Sign Boards, in exercise of the power
conferred by section 202(0) read with section 217 of the Himachal Pradesh Municipal Act,1994(13
of 1994) having been confirmed by State Govt. as required under Section 217 of the aforesaid Act
are here by published for general information namely.

BYE-LAWS TO REGULATE POSTINGS OF BILLS, HOARDINGS,
ADVERTISEMENTS OF MUNICIPAL COUNCIL DEHRA.

1. Short title commencement and application.—These Bye-Laws may be called the
Municipal, Council Dehra (Regulation of Posting of Bills and fixing of advertisement hoarding,
sign boards etc) Bye-Laws, 2008.

(1) They shall come into force on the date of their publication in the Rajpatra, Himachal
Pradesh.

(2) They shall apply to Dehra Municipal Council area.
2.  Definitions.—In these bye laws unless the context otherwise requires:—
(a) “Act” means the Himachal Pradesh, Municipal Act,1994.

(b) “Bills” means any poster, notice and advertisement printed on paper of Board or
painted on Hoardings, Sign boards or walls etc. And hung on poles etc.

(¢) “Council” means the Municipal Council Dehra and
(d) “Schedule” means the schedule indicating the rate in respect of sign Boards.

3.  Prohibition of sticking, fixing hanging or painting bills, posters, advertisement, notice
etc:-No person shall without the written permission of the Executive Officer Municipal Council
Dehra, stick, fix or hung or cause to be fixed stick, or hung or paint bills , posters, advertisement,
notice over any place or property whether private or public in public street or road in contravention
of the following condition:—

1.  Hoarding shall not be allowed in the required width the national/state high ways and
other scheduled roads as they cause traffic hazard and are against the instructions of
the Govt. of India and Hon ' ble Himachal Pradesh High Court.
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ii.  No hoardings, advertisements shall be put on the valley side above the road level
(including on the roofs of buildings) to preserve the aesthetics, scenic beauty and the
views of hills.

iii. No hoardings, advertisements shall be put at the place where it affects, endangers the
growth of flora.

iv. No hoardings shall be located in thickly wooded area and no wire of any kind shall be
placed on trees;

v. No hoardings advertisements shall exceed dimension size of 16 Sq. Meters;
vi. No hoardings advertisement shall be against the guidelines of the PWD;
vii. No hoardings advertisement shall be located near a water source.

viii. No hoarding advertisement shall be in the form of writing engraving nailing and
carving on any natural animate or inanimate object;

ix. No hoarding advertisement shall be located to the road. No hoardings advertisement
should be located on a sharp “U” turn and blind turns; and

x. The beauty of nature formation such as bills, rivers, trees and rocks shall not be
destroyed by indiscriminate installation of commercial advertisements.

4. Exemption.—Subject to the conditions mentioned in Bye Laws 3 private boards may
be erected on respective premises by Govt. Officers, Association or mercantile firms, for posting
their own notices, advertisements etc.

Prohibition of displaying indecent picture or language. Advertisement containing indecent
picture or language shall not be allowed Executive Officer Municipal Council shall be authority to
decide as to the decency or otherwise of the advertisements and the appeal against the decision
shall be made to the President Municipal Council Dehra whose decision shall be final.

5. Fee for Permission.—(i) fee @Rs. 300/- per sqm. Shall be payable for every
permission granted under bye- laws no. 3 above per annum .

(i1) Cloth Banners @ Rs.100/- per month per banner.

6. When a person desire to remove the advertisement, he will put the space as it was
before.

7.  Penalties.—Whoever contravenes any of these bye- laws shall be punishable with fine
which may extend to Five thousand Rupees and when the contravention is continuing one, with
further fine which may extend to Rupees 200/- for every day, after the first day during which such
contravention continues.
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AER | FRIRT / —
IT—HUSS CUSIEHN,

e T, o1 =T, 20 wo |

9 3reTerd 4 9= RiE (;Ro Wo J0), SU—HAvSa qUsIIeR, o1, foTar a1
) 1T 9 GF TR g4, T T, SHER AT8l, dedid 9 el =

ERIE

JMY ST UG UTH 94T, I T=rad Wi, faerg gos I

vy —o= fafer gofievor aweel |

39 IETad H 4 IeE < YF R A, Tia G, STHER ATEl, e g fofar =er |
Teh SR qepR IR a1 & b Sweb g @ P &1 o= fafr e 8 —

HH FE&IT dmH S fafer
1, RIG] 02—03—1999
2. ST 04—05—2001

fehd S99 I 9HId gedT U™ gad W, fderg @vs gwr, a9 e awr § 9o T

=

37 AIHTIRYT STl Bl SYTER G o fpar s a1 2 fb s e <9 g3 R g,
M FAT, SHER ATl, Tedd 9 el =T & Y3 g QA & & [ 31 9 d=ard ulen &
S IeRT H g9l $RA IR IR bl &r Bl gpR &) BIs omuiy g o I8 rTerad T
JHTATT 37U ATURT T ASTAT H STABR & YHIYH & Y A8 & HIoR—IR gds 10 dof 4
AR 500 do TP Gol PRAT AHAT & | FEiRd o@fd # amuft 9 om o §ra # ueft & gz @
gHT B S AR BT 9l B B AR FREAT R IR 9 T J&7 I 9 Ure,
[T @vs Iw1 &I UIRd aR AT SIRIT |

31TST &I 27—02—2017 BT R EXIER g HIBR 37aTeld Afed NI g |

AR | FXRIRT / —
TS CUSIEHN,

o\
IHT, ToTell IHT |

g 3rgTerd s =9+ Rig (fRo Wo Wo), SU—Avee qUSIEdRI, o1, e =

3N Bd JgHe §F R gH, Td G, S[HER |IEl, deurd g forem =wr

ERIE

JMY ST U T8 94T, I g=rad W, faarg gve T
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o —or aefdg f[Aafdr doiaRor ared |

S 3f&TeTd H 2l %d geRie JF R B4, Td FAIY, SIHER Alel, dgdd g forer g q
TP SR S IR b1 2 & S9e g3 9 gl &1 o fafy fafalad g |

PHH A= | M S fafer
1. ENICASE 05—04—2014
2 ENERSE 08—10—2012
3. 3RWIA 3Tl 04—05—2010
4. SEIC 04—08—2008
5, Sl 03—05—2005

difehd S99 I WHId gedT U9 gargd W, fdera @ve gwr, gl g e Iwr #§ 9o T

=

31T FAATIRYT ST $I $TAER §RT Gfaa fhar orar € % s % gg™e g9 | g4,
Mg AR, SIHER ATel, dedid g e o= & Al 9 gl @ o [ o um g e
P O AT H ol dRd IR MR BT BT T i YR &1 BIs MURT & o 98 ATaId= a1
JHTATT 37U ATIRT T ASTAT H STBR & YHIYH & Y A8 & HIoR—IR gds 10 dof 4
AR 5.00 T TP GOl HRAT AHAT © | FEIRT @fer H Sufy 7 o &1 JRa 4 uredl & g3l g
gﬁﬁaﬁwﬁﬁ@raﬁaﬁaﬂﬁ?ﬁmwﬁaﬁwﬁumwwﬂwm
gler, e @vs w1 &1 uiRd o= AT SIRiT |

3ITST T 27—02—2017 BT WX BWIER T HIER A&TAAd Aigd ORI g |

e | FXATEIRT / —
IT—HUSS GUSIEBNRI,
7T, fTeIT =W |

g 3raTard S ==+ Rig (Ro Yo o), SU—Hvsel usIIGRY, =T, e o+

B HETSTT Y3 <d RIS AT, (aRfl IR, STher God YR, <]

CEiE|
3 AT Ud TR uRyg awT

faTg —a™ gga IRT|

S QT H g2 Helo YF <d ]ISl HeTord, Mardl e, SIheR eaFgR, a1 o U
AR SR IRE fhar ® 5 S9a g &1 9 e HEeE <ot ® O 98 9edaR S
BT g1 =TEdl 2 |

3 FAAIRYT ST Bl STAER gRT gfad &A1 S & & 990 #4843 <d 30
HEToH, MOl We, SHeR GoamgR, a1 & G & M & TR uRyg a1 & 3ffverd
TO%d go PR IR 3R A ol S ¥ YR &1 bl MUy & df 98 3TaTolaT AT dhlold-
3O MUY S JfETAd H STABR & UYPIRH & U A8 & WIIR—HIR Jag 10 dol ¥ AR 5.00
IOl T qol PRal Al o | FEiRd @y # Ry 7 o &1 JRa d ureil &1 g1 &1 99 a8l
D IS TG W IRRER 9 19 Jg TR URYG =+ Bl 9IRa dx fay SR |
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31T &I 27—02—2017 BT #R EXIER g HIBR 37aTeld Afed SNl g |

AER | FRIRT / —
IT—HUSS CUSIEHN,

o~
IHT, ToTell IHT |

g rcTerd 4 g=d g (fRo Wo W0), SU—Hvsa USRI, o, foTar w1

g g3 R ArewIe, Al derel, SIEER STeNI, dgdid @, 20 U0

ERIE

MY STEdT UG UTH 99T, I G oTex, fdhrT W T

vy ——fafer goiievor =l |

9 JErd H 91 YF R AleHe, ARl dolel, STHER SfSNl, dedld aFl | Ud
SRR TP agwmﬁﬁiwﬁtﬁﬁwaﬁwﬁ@% —01—2014 B <ifbd &4 A
AT "l UM 9aEd Sie, e @vs = § T9f 7 3§ |

37 AIATIRYT SIAT $I 3¥TER gRT Gfad fhar oar g f&6 arg g3 R weme, fHarh
OTel, SIHER TSN, dedid awl &l QA & o fAfY &1 I/ ar orewl, e wvs g
P S g H ol dRd IR MR BT BT T i YR &1 BIs MURT & I 98 ATaId= a1
BT AU ATURT $H IfETAId H STABR & THIYH & Uh AE & HIdR—4IaR Jdg 10 9ol o
AR 5.00 IO T ol HRAT ol & | FRiRT r@fy # smufy 7 om &1 ra § ureft @1 g @t
S {3 @I g6 B @ QY FHERET WY IORER S Td Jg UM Uard Siesl, faard
GUs IHET BT UIRT B ST STRIAT |

31TST &I 27—02—2017 BT WX FXIER g HIER 3TaTeld Afed NI g |

AER | FEIRT / —
IT—HUSS GUSIIBNRY,
7T, fTeIT =T |

q IreTerd 4 gz RiE (fRo Wo %0), SU—Aved queIfrdry, o, fStem awr

e HEO Y I Halod, gaoall aHeHI, dediid el

CRik|
3 SAT Ud TR uRyg aw T

vy —o=1 fafr g are=l |

9 Jf&TAd H JAf¥Eed Helo JF AR Helod, Yool eI, dsdldl @Rl | Ud
RETRT 7R ARY a1 & & IqaT 4 A 07—04—1993 T Afdh o9 ¥ F=faa we
TR URYg w1 # Tof 7§ |
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aﬁ:ﬂ?iww\mmaﬁs%dsu g1 gfaa fear oiar © & eifieed Agoq g9 dvs
HETO, ool THeMI, Jedrd ol @ o1 [ & TR URYg awT & o9 3Aferkd H ol
Wﬁwmﬁﬂ%aﬁﬁﬂﬁﬂﬁwaﬁaﬂémﬁ%ﬁﬁwﬂdmmqqﬂddﬂsm‘v‘ﬁaﬂtﬁ%r
39 QAT H SWER & UPRME & (H A% & HoR—IdR gag 10 991 F G 500 ol db GOl
FRAT FHal ¢ | FEiRd @ & smuRy 9 o @ JRa # el @1 9= A &1 &S A B
3T AR AT IFRER o1 U6 9] TR URYg w1 $T iR &x U SIRi |

3ITST T 27—02—2017 BT A BWIER T HIER A&TAd Aigd ORI g |

e | FXATEIRT / —
IT—HUSS QUSRI
w1, e @+ (2o wo) |

9 reTed ot gz Rig (Ro Wo Wo), Su—wvee qUSIEaRI, =T, e = r

RISt g g3 a1 g, gecell GRIST, Tl ol
ERI|
M ST Ud R gRYg Il

fovg —o=1 fafSr T aw=l |

S IETd H o R g3 oo Ri8, Jeodl I, dedlel awl 1 Udh SRR Qi
IR BT & b IHDT SH—FIr 07—08—1950 & wifdhT ST & FRIFEd ger TR uRyg %
S AT

31 FAERIRYT ST Bl §3d8R N1 gfud far omar & b afvrs Rig g3 a1 g,
qecell ST, dedid a9l & SH—fY &I TR gRYg I &1 & STH AfTeld § o R W
MR Al &1 fHAT Al UBR P PIS SMURT € O g8 JFATAT AT gdhlela= U1 MART §9
ST H SIATR & YD & Udh AIE & HIR—HIaR Fag 10 dof ¥ IR 500 dof b Gl HRaTl
|ohal & | FEiRa s@fd # Ry 7 3 o JqRa H Ul @ 9 Al & g5 e & IRy
R I IRER 9 79 977 TR uRYg =1 &I aiRd &) AU SIRiT |

31TST &I 27—02—2017 BT R EXIER g HIBR 37aTeld Afed NI g |

AR | FXRIRT / —
IT—HUSS GUSIEBNI,
7T, fTeIT =T |

In the Court of Arindam Chaudhary, 1AS, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, Himachal Pradesh

In the matter of :

Jaspal Singh aged 30 years s/o Shri Joginder Singh, r/o Village Dhangota, Tehsil Barsar,
District Hamirpur (H.P.).
and
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Khushboo aged 24 years d/o Shri Gaurav Sharma, r/o Village Panthiani, P.O. Dhangota,
Tehsil Barsar, District Hamirpur (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice under the Special Marriage Act, 1954.

Jaspal Singh and Khushboo have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavit and other supported documents in the court of undersigned in which they stated
that they solemnized marriage on 23-09-2016.

Therefore, the General Public is hereby informed through this notice that any person who
has any objection for this marriage can file the objection personally or in writing before this court
on or before 06-04-17. The objection received after 06-04-17 will not be entertained and marriage
will be registered accordingly.

Issued today on 01-03-2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Hamirpur (H.P.).

In the Court of Arindam Chaudhary, 1as, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, Himachal Pradesh

In the matter of :

Vinod Kumar aged 30 years s/o Shri Amar Singh, r/o Village Anu Khurd, Tehsil and
District Hamirpur (H.P.).
and

Sapna Devi aged 23 years d/o Shri Jagdish Chand, r/o Village Jhinjkari, P.O. Mair, Tehsil &
District Hamirpur (H.P.) .. Applicants.

Versus
General Public
Subject— Notice under the Special Marriage Act, 1954.

Vinod Kumar and Sapna Devi have filed an application under Special Marriage Act, 1954
alongwith affidavit and other documents in the court of undersigned in which they stated that they
intend to solemnized marriage within three calendar months.

Therefore, the General Public is hereby informed through this notice that any person who
has any objection for this marriage can file the objection personally or in writing before this court
on or before 06-04-2017. The objection received after 06-04-2017 will not be entertained and
marriage will be registered accordingly.
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Issued today on 06-03-2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur (H.P.).

In the Court of Arindam Chaudhary, 1as, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, Himachal Pradesh

In the matter of :

Kulbir Singh aged 23 years s/o Shri Bamdev, r/o Village Daboh, P.O. Bagwara, Tehsil
Tauni Devi, District Hamirpur (H.P.).
and

Sapna Devi aged 22 years d/o Shri Sarwan Singh, r/o Village Patnaun, P.O. Dhar, Tehsil
Tauni Devi, District Hamirpur (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice of the Intended Marriage.

Kulbir Singh and Sapna Devi have filed an application under Special Marriage Act, 1954
alongwith affidavit and other documents in the court of undersigned in which they stated that they
intend to solemnized marriage within three calendar months.

Therefore, the General Public is hereby informed through this notice that any person who
has any objection for this marriage can file the objection personally or in writing before this court
on or before 18-04-2017. The objection received after 18-04-2017 will not be entertained and
marriage will be registered accordingly.

Issued today on 14-03-2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Hamirpur (H.P.).

In the Court of Arindam Chaudhary, 1as, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, Himachal Pradesh

In the matter of :

Sunil Kumar aged 33 years s/o Shri Rattan Chand, r/o Village Bhadroli P.O. Bari, Tehsil &
District Hamirpur (H.P.).
and
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Kusum Kumari aged 24 years d/o Shri Surinder Kumar, r/o Village Badhukhar, P.O.
Badhukhar, Tehsil Indora, District Kangra presently residing at Village Bhadroli, P.O. Bari, Tehsil
& District Hamirpur (H.P.) .. Applicants.

Versus
General Public
Subject— Notice under Special Marriage Act, 1954.

Sunil Kumar and Kusum Kumari have filed an application u/s 16 of Special Marriage Act,
1954 alongwith affidavit and other Supported documents in the court of undersigned in which they
stated that they solemnized marriage on 24-01-2017.

Therefore, the General Public is hereby informed through this notice that any person who
has any objection for this marriage can file the objection personally or in writing before this court
on or before 06-04-17. The objection received after 06-04-17 will not be entertained and marriage
will be registered accordingly.

Issued today on 01-03-2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Hamirpur (H.P.).

In the Court of Arindam Chaudhary, 1as, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, Himachal Pradesh

In the matter of :

Mangal Singh Katoch aged 26 years s/o Shri Pardeep Chand Katoch, r/o Village Bamner,
Tehsil Nadaun, District Hamirpur (H.P.).
and

Anju Devi aged 18 years d/o Shri Rashila Ram, r/o Village Nirkhiyan, Patlander, Tehsil
Sujanpur, District Hamirpur (H.P.) .. Applicants.

Versus
General Public
Subject— Notice under Special marriage Act, 1954.
Mangal Singh Katoch and Anju Devi have filed an application under Special Marriage Act,

1954 alongwith affidavit and other documents in the court of undersigned in which they stated that
they intend to solemnized marriage within three calendar months.

Therefore, the General Public is hereby informed through this notice that any person who
has any objection for this marriage can file the objection personally or in writing before this court
on or before 06-04-17. The objection received after 06-04-17 will not be entertained and marriage
will be registered accordingly.
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Issued today on 06-03-2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur (H.P.).

In the Court of Arindam Chaudhary, 1as, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, Himachal Pradesh

In the matter of :

Sukh Dev Singh aged 27 years s/o Shri Sher Singh, r/o Village Chamyola, P.O. Chauri,
Tehsil Sujanpur, District Hamirpur (H.P.).
and

Kamlesha Devi aged 18 years d/o Shri Shamsher Singh, r/o Village Bagan Kot, Tehsil
Chasona, District Riari (J.K.) at present H/O Nand Lal, Village Dharnang, Tehsil & District
Hamirpur (H.P.) .. Applicants.

Versus
General Public

Subject.— Notice under Special marriage Act, 1954.

Sukh Dev Singh and Kamlesha Devi have filed an application u/s 16 of Special Marriage
Act, 1954 alongwith affidavit and other Supported documents in the court of undersigned in which
they stated that they solemnized marriage on 01-12-16.

Therefore, the General Public is hereby informed through this notice that any person who
has any objection for this marriage can file the objection personally or in writing before this court
on or before 06-04-17. The objection received after 06-04-17 will not be entertained and marriage
will be registered accordingly.

Issued today on 06-03-2017 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub Divisional Magistrate,
Hamirpur (H.P.).

9 IETAd 0 THIGR T, BRIGRI SUSItaR, Sor, Rt st (fRo vo)

Tsering Yangkey w/o Tenzin Dorjee, /o Village Tashijong, d&ilel dsf=rer, fSTell wivTsT,
f2o 9o |

S oTd
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I3 SR IRT 13(3) ST Ud & USHIhRUT AfRIH, 1969

Tsering Yangkey w/o Tenzin Dorjee, al id Tashijong, ST Taragarh, dedldl
JorTer, ST HATe, 20 W0 7 $9 QT H YR UF ORI & & I¥aT Nephew Choenyi
Lhamo T 7 f&I® 10—8—1984 ®I HeTel Tashijong ¥ F3AT o WR=] $9 IR Yadd & Rbrs H
USR] el BRARIT S FHhT | d YSIdHR0T HRl & 3 & S |

A A AIfCH & WA ¥ AIARIRY B Jfaa fear orar € fo afe fo=h afdm o
SR USIIBRT & R H Blg SoR YaRISl 8 Al I8 fadld 12—04—2017 BT Jag 10.00 IoI
qIITeTd | STATAdT AT dabTerad Sli-\\J'N B U B el % AT SURIGT STH BT GOl

P B AR 7 QI TRAT | IHb IWRIRT DIy YARTST F GAT STRATT |

31TST T 10—12—2016 BT A BEIER g AIER AT §RT SR aTT |

AR | FXARIRT / —
PRIBRT TUSIEIBNI,

JorTer, fTetr wirsT (fR0 W0) |

7 ETed i THIeR <N, N.T.HRSR gusItiary, s, e sirsr (Ro wo)
Tenpa Rabgyal s/o Chotan, T&Tel S5, 5Tl ®ivrsT, 20 9o

ERIEI

STH ST dAT

YIfAT—U3 SR IRT 13(3) ST Ud & USHIhRUT AfRIH, 1969.

Tenpa Rabgyal s/o Chotan @il i@ TCC Tashijong, ST&ETT Taragarh, &Il IS,
T TS, 20 Yo 71 §9 1&Teld H Uil UF TGIRT & & I Nephew Karma J.Tharchen T
S f&lih 28—8—1973 Pl WeTel Tashijong H AT o1 IR $9 IR UAIA & Rbrs H UGIIHRUT
& BRATAT ST FHT | 3 USIHRU PR & A & SR |

I 3 ANMCH & 9egd W AIERRY &I gfad fear orar € 6 Al ad afea @
SURIFT USRI & IR H By SOk YaRIS & I 98 faidh 12—4—2017 B FIE 10.00 dof 9
AT 8 STGTIdT AT dhTofd ISR 3B U B Ahdl & TUAT SRR oI BT UoiTh0l

P B AR < QT TRAT | IHb IWRIRT By YARTST o GAT SIRATT |

31TST &I 10—12—2016 DI WX BWIER g HIBR JaTeld §IRT SIRI §aTT |

ATER | TR / —
PRIBRT TUSIEIHNI,

JorTer, fTetr wirsT (fRo W0) |
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g ICTAd 4 THIGR <9, N.T. FRIGRI USSR, doret, e wiret (fRo wo)

Samten d/o Domakyar, G&¥Iel dST1, STl BTl 20 U0

ERIR

3 STaT
IAT—UF SR &R 13(3) ST Qd & USIHROT A1, 1969.

Samten d/o Domakyar frarey 79 15 Miles, STHETT near Manali, f57aT Kullu, 20 9o =
9 ETAd H AT uF ORI ® f SWdI Nephew Khedrup &1 S fasfid 7—11—1980 I
HeTdl Bir ¥ Tl o WR=] 39 IR UIRId & Reble H USIHRUT 8] HRART S HehT | 3Nd Uo(IhroT
B B MY o IR |

A A AICH & ARIA ¥ AIARRY & Jfaa fear orar € fe afe fad afdm o
SURIFT USITHRY & IR H Py SOk YARIS & Al 98 faidh 12—4—2017 B FI& 10.00 Ioi 9
AT H IIATATT AT ThTeTd BIOR 3MHR U HR Fhdl & I SRIFT 5T BT GoiTdhRoT
P B AR < I IRAT | b IWI Bl YARTST 7 GAT SIRAT |

31TST &I 10—12—2016 DI WX BXIER T HIBR AQTeld §RI NI §aTT |

AER | FXARIRT / —
PRIPBN] TUSTIETBNI,
aorerer, fterr swimeT (fRo o) |

T\ gRacH

H | A g e wE, Al e R, s @ o), dagdid e, e
TR, 20 W0 I8 Ao &Rl B b WX I¢ BT AW AT S UHIO—UF AR Thd Rers H
R Tl Gl & | #9 3109 9¢ BT A ded dR 319 SHY I ¥ e 7 | vand Ras 9 T
R#re # WX 9 &1 |al 719 S8 vf & fhar 91g |

[9AT A

q! THIT 974,

fared g RrArEl, 10 @ ST,
Jedlel e, [ gIRgR, 20 Jo |
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FI=h, &0 dol oI Ay, f2arad ucel, REa—5 g1 gfad aor gebiierd
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